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None appeared for the applicant nor the 

ipplicant present in person when the matter wa- 
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account with Tvandakura SO. His case is that h 

sses-a!i the eligibility conditions and \t.; by far the 
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Jmparative statement of merit of all the candidates 

4 in number), they have submitted that the 
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lore percentage of marks in Higcr Secondary 

±'ciei than the rest of the candidates and his 
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further stated that candidature of the applicant at Si.1 

No.23 lackedn the following ounds: 

That his application WaS reeeued on 
22.03.00, after the stipulated date fixed 
for receipt of the applications. 
He had failed to submit declaration to 
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must before appointiricla to th post. 
take up his residence in the post 

village. 
He had not filled up columns 1( c)2(c) 
\nd 3 (g) of the application form. 

The :Thove averments made in the counter have 

not been controverted by the iinpnt b cay11mg any  

rd oinder. 

In view of the uncontroverted fucts as 

brought out in the counter by the Re.spondentS we see 

no merit in this ().A. which iS accordingly dismissed. 

No costs. 

Mernber(i)  


